IN THE CENIRAL ADMINISTRATIVE TRIBUNAL, JAIPWR BENCH, JAIPIR.

0.A,No.426/93 . Dt. of order: 3.5.9%4 !
§.C.Paliwal’ : s Applicant
Vs. | 5 A
Union of India & Anr, : ReSpondents _ . ‘:%,
0.A,No,427/93 Lo ;
Sohan 1Al s Applicant - - S ‘\\
Vs. ‘ | | ; '
Union of India & Anr, : Resporndents
0.A.No,.428/93
Gokul Ram s Applicant.
Vs.
Union of India & Anr, : Respondentsf
0.A,No.481/93 ' ‘
, Lekh-raj Sharma : Applicant
Vs,
Union of India & Anr. : Respondents
Mr ,A,C,Upadhyay s+ Counsel for applicants
‘Mr.U;D.Sharma ¢ Couns el for re-pondents
CORAM: .

Q _ pursuant to the order dated 15.3.89 (Annx.A-1).

T 3. . We have hedard the ledrned counsel for the parties and
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‘nistrative Tribunals Act,

Hon'ble Mr.Gopal Krishna, Member{Judi.)
. Hon'ble Mr.,0,F.Sharma, Member (Adm,)

PER HON' BLE MR,COPAL KRISHMA, MEMBER{(JUDL.).

b ; ) '
Applicénts E,2.,Paliwal, Sohan L31, GoPul ch and Le?hraj

Sharma, have filed these 3pplications unier Qec.19 of tne,Admif,

1965, praying that the reapondeﬁ*s

_Amay b= directed to treat them as Tinddl/Packer/Carpenteri§?3k3A

in the pay scale R,200~1150 ard to pay them 3rrears and conwe-z

qu@ntial ben&fitc w,e.f, 15.3.89. ‘They ave al°o prayed that
they may be allowed to perform their dutieu on the abOVﬂ past ;
2. All these applications involve common quest ions 6f iaw}
and fact and therefore they are being disposed of by 2 common i

order. : | o

~

have perused the records.

4, The applicants were promoted on thn‘reromnpndationq of‘

the DEC to the poste Tinial facker /Carpenter/&Tgtr vide orler
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~this ‘Tribunal ard the responlents whil@ granting promotlon to §z’

' u/uhrl Mozi Lal, Ram Gopal anﬂ Harinarayan, had merely impla-
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- .dated’ 15,3.89 (An x.21). The ben=fit of thé highér post was

granted w.e.f, the date the officiakaassumedlﬁheéharge o{Lthe
éost. The applicants had joined their dut;esﬂqg the prombtgd pbét
oh the same d3te i.e. 15.3.89. Thé applicaﬁts weré promoted after
having been iﬁtervieWei'and after having dua;ifiéd'the ﬁriﬁten .
test. However, the order at Anrmx.A-1 dateé 15;3;89‘was cancelled'
vide order datel 7.4.89 (Annx.22), Thereaftef;'eertain incumbents

namely S/Shri Mszi Lal, Fam Gopal ard HArinarayan, filed 0.3,'

. Nos . 395,/99 394 ‘a9 apd 518,29 respectively,VWhich vere disposed;

of by an order of this Tribunal dated 17.7.92. By this decision,
the order at Anng.A-: dated 7.4.69 was set aside. As @ result of

thib decision dated 17.7.92, S/Chri Mozi Lal, Fam Goptl and Hari-

| ndrayan wers repromoted to 3 higher scale Qf4pay. But the appliL
, L : ,

cants were not gra3nted promotion in spite of the fact that ﬁheiﬁ

names had also figured in the promotion orders contlined in

. .

| bt | %
Anrnx P 1 d2ted 15.3.89 The le3rned counSel for the res pondhnté

conterrds that these appliﬁant° were not promoted qimplj beca13

- they have not agitated their claims at the relevant time beforet

mented the order of this Tribunal dated 17.7.92. The appliéant

=g ———:

are novw aggrizved by the deciszion of the admlni_trﬁtlon dated

21,12.92 (Anpe,A4) since they wers not promoted in spite of thel

',recammendétions of th= DPC for their pr:nntion vide Annx A, 1..i

' The order dated 7.4.80 canac ellingy the promutlon/SPlvction i”°u~d

vrﬁp Office memorandum o ,E-2/23, 63 ddLed 15,, 9 anﬂ Mo, E—“/°3/

L

’ 64 dated 15.3.87 was set dSlde by bhﬁ deci~ion of th& Trlbunal |

dmted 17.7.92, We are of the view +h1t thp dppliﬂauru in theJe

circumstinces 3lso should have been glanted promution to the .

post of Tindal /Packer,’ arpcnter/vlrcan as the ﬁase miy bz, &8s

any discrimindtion hbetwezn the insumbents alrnaiy prqmotai ard

thase applicints would be unre3dsonable anl unjust.

5. Since the applicants are aggyrisved by the order Jdated

74,12.1932 (Anmx.A-4), their applicationz are not held to be

barred Ly limitaticn.



w.e.f. 13.8.92.
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6. , In visw of the discus 0102: made abdve;er.direct the ﬂi
responients to promots these appliziants to the posts_of.Tindal/iV
Packerﬂ3arpente§/3i££3r as the case may bhe, wiﬁh-effect from '
15.3.198%, However, the'ac;ual benafits qf_péy on the prqmotion;
. post'will ke granted to the appliﬂants from‘alperiod of oﬁe year‘
fprecinng the dates of pressntation of their application. In S.dJ
'Paliwal's case, the O.A. was presented on 15.7.93, therefore he .
will be entitled to the beneﬁit Qf-béy on prbﬁétioh prost from |
16.7.92. 1In Sohan LAl's case, the auplicatién'was’algo presenué‘
ted on the °dme date anpd thelpfore, he~will alSo‘be entitled ﬁoﬁ
the bencsfit of pay on promotion post from 16.7.92, Similarly in
the case of uoPul Ram, the appli'ltion Was alqo presanted on
'the came dite 3nd ther=fore, he will 31”0 be entitlnd to tha‘
benefit of pny on promotion post from 16.7.92. In tre case of ;
Lekh kam, the 0.,A, was presented on.12.3.93 and therefora he wiil
“ be entitled to the benefit of pay of the higher promotion pOSt?
. i

7. The O.As are Aisposed of accordingly with no order as

‘to costs.

(0,P.Sh rmal) (Gopal Krishna)

Member {A) . ' | e Member.(J-) ..




